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आदेश  / ORDER 

 

PER INTURI RAMA RAO, AM: 

 

This is an appeal filed by the assessee directed against the order of 

National Faceless Appeal Centre (NFAC), Delhi dated 26.02.2024 for 

the assessment year 2017-18. 

 

2. Briefly, the facts of the case are that the appellant is an individual 

engaged in the business of agricultural products like sweet corn, frozen 

cord etc.  The appellant filed the Return of Income for the A.Y. 2017-18 

was filed on 07.11.2017 declaring income of Rs.3,27,240/-.  Against the 

said return of income, the assessment was completed by the AO vide 
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order dated 20.12.2019 passed u/s.143(3) at a total income of 

Rs.13,52,050/-.  While doing so, the AO made addition of 

Rs.10,24,811/- disbelieving the agricultural income for the failure of 

assessee to substantiate the agricultural income. 

 

3. Being aggrieved, an appeal was filed before the CIT(A)/NFAC 

who vide impugned order dismissed the appeal for non-prosecution.  

 

4. Being aggrieved, the appellant is in appeal before the Tribunal in 

the present appeal.  

 

5. When the appeal was called on, none appeared on behalf of 

the appellant despite due service of notice of hearing.  After hearing 

the ld. DR and perusing the material on record, we proceed to 

dispose of the appeal  ex parte qua the appellant. 

 

6. On the other hand, the ld. Sr.DR relied on the orders of the lower 

authorities. 

 

7. We heard the ld. Sr.DR and perused the relevant material on 

record.  On mere perusal of the contents of Para 4 of the impugned 

order, it would be clear that although the ld.CIT(A)/NFAC had afforded 

several opportunities to the appellant, but it is evident that on no 

occasion, reasonable opportunity to respond to the hearing notices was 

given.  Thus, the CIT(A)/NFAC had not given reasonable time to 

represent the matter offending the principles of natural justice.  In the 

circumstances, we remand the matter to the CIT(A)/NFAC for denovo 

disposal of the appeal in accordance with law affording reasonable 

opportunity of hearing to the appellant. 
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8. In the result, the appeal filed by the assessee stands partly 

allowed for statistical purpose.  

 

Order pronounced on this 31
st
 day of May, 2024. 

 

  

                    Sd/-                                    Sd/- 

(ASTHA CHANDRA)                                  (INTURI RAMA RAO) 

 JUDICIAL MEMBER                             ACCOUNTANT MEMBER 
 

पुण े/ Pune; �दनांक / Dated : 31
st
  May, 2024 

Satish   
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